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CENTRAL Ml'UNISTR-ATIVS TRIBUE^, LUCKNOW BENCH

LUCK^IOW .

OriginaJ. Application No. 249/51 

Sujcfi Deo

ver su s 

Union of IndiaSc others

Applicant-

Respondents,

Shri Ravi Srivastava 

Shri Pradip Kumar

Applicant,

Brief holder of Shri

Anil srivastava, Counse 
for Respondents.

Coramj

Hon. Mr. Justice U .C , srivastava, V .C .
Hon. Mr. K . Qbayva, Adm. iviember.

(Hon. Mr. Justice U .C . Srivastava, V .C .)

According to the applicant who has worked for

five years, whereafter he has been d ischarged, instead 

of teeing regularised, has approached the Tribunal praying 

for relief against the same. According to him he worked 

from 1983 to 1988 as casual labour while according to the 

respondents he worked between 1984- to 1988 and there­

after he has been feiigaged. I t  hgs not been stated that 

no work was available and thfet is why he was not given
I

work or ^  senior5 to him were to be re-engaged. The only 

thing which has been said is that in the screening he 

was not regularised while others were regularised and 

his Case is still under consideration. I f  so, the

respondents are directed to consider his case for 

regularisation and in case any person junior to have

teeen engaged, he should also be engaged forthwith i .e  

within one month and he shall fee allowed tocontinue i f
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juniors have been allowed , which has nothing to do 

with the case of regularisation/ which will fee done.

AdmV

j
Luci<nows Datedj 2 5 ,2 .9 3 .

Vice Chairman,


